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may suhmit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

17. The Applicant Company to serve the notice uponi (i) concerned Income Tax

Authority within whose jurisdiction the Applicant Company's assessments are

madet (ii) the Central Govemment tkough the office of the Regional Director,

Westem Region, Ministry of Corporate Affairs, Mumbai Maharashtra; (iii) the

concemed Registrar ofCompanies; (iv) the Reserve Bank of India; (v) Ministry

of lnformation and Broadcasting; and (vi) Telecorn Regulatory Authority of
India with a direction that they may submit their representations, if any, within

a period of thirty days from the date of receipt of such notice to the Tribunal

and the copy of such representation shall simultaneously be sewed upon the

Applicant Company, failing which, it shall be presumed that authorities have

no representation to make on the proposal as per Rule 8 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016.

18. The Applicant Company to serve the notice upon the Official Liquidator. M/s.

C. D. Bangard & Co., Chartered Accountant is appointed with remuneration of
INR.2,00,0001 to assist the Official Liquidator to scrutinize books of accounts

ofthe Applicant Company. Remuneration ofthe Chartered Accountant shall be
paid by the Applicant Company within period of two weeks from today. If no
representation is received by Tribunal frorn Official Liquidator within 30 days
it rnay be presumed that Official Liquidator, High Coun, Bornbay has no
representation to make on proposed Scheme.

19. The Applicant Company to file an Affidavit of service of notices issued to
shareholders, unsecured creditors, publication of nolices in newspapers, to the
regulatory authorities as stated hereinabove and do report to this Tribunal that
the directions regarding the issue ofnotices have been complied with.

V, Nallasenapathy, Member, (T) \L K. Shrawat, )tember (.I)
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